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By Order ‘ !

. Office to furnish copies of the
order to the counsel for the'parties. -
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Heard Mr B.K. Sh

counsel for the applicant,
Ali,

on

learned = Sr.
behalf ' of

is

the
admitted.
orders of transfer dated 1
15.3.1997,
respectively

dated
Annexure-26

C.G.S.C,,
respondents.
The

Annexure-23

. .Advecates for Applicant(s)

Advecates for Respon dent (s)
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arma,' learned
and Mr S.

appearing
The
impugned

2.3.1997, and
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are

"so far as the applicant's transfer nfé?a’ers

apd-
stayed |

are concerned. 4

. Let the case be listed . o‘n,l
23.5.97. On that day the respondent
No.3, Shri R.K. Biswanath - Slf‘

Supermtendent of Post (‘fflces

this Tribunal at 10-30 A.M.

The applicant shall

for service of notice by

during the course of the day.
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Manipur |
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t Division, Imphal, shall also appear before

take steps

Speed  Post -
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23.5.97 As note notices erp’

-‘respondent Nos.2 and 3 had already -been

per office
served. Notices on respondent Nos’.1 and 4

had been 7.4.97.

respondent Nos.l and 4 are deemed to be

issued on ‘Notices on

-The respondents may file written

YA

Vice-Chairman.

served.
-statement .on 6.6.97. ‘
List it on 6.6.97.
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Copy obs The sydan - '-ff-’{-
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% L[ (/f 39 755'“’(” 6697 ‘Mr S. A, learned Sr. C.G.S.C., prays .
T~ 'Ii,c, Comwd»d oq; for further extensmn of time for filing wrltten‘
Weem peonities . Ny ytx " statement. Prayer allowed. o
PNo 7 ! List it on 27.6.97. )
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X / 27-6-97 Respodent mqb:e Zneoex rook
t el X stwbagest e By order
M w\};g o ()V New - dated 4%4-97 this Tribunal directed
‘ ‘V L{ a,"ik [ o\ﬂw.fk:b : the Respondent No.3 to appear before
" , this Tribunal.On 23-5-97,till now he
\\ N aid not comily with the order. He shall
appear on thé next date, that is
1ith July, 97 \and explain why he did
_ L not comply with the order of this
d s, 7 5 &J\/‘ ({}\u
Coarn'er Tribunal dated 4-4~97 directing to

WW@W\S‘H

78}6 el - wﬂ\h\M




2

27-6-97

\
AQ&AP Qc»vnqegw> 15»
'ﬁL@f&hﬁAQﬁd No© 3,

&
a)ﬁ%
.07
—
ey S
YR LS G.97
'%%' A Coprt

,QCLQZiku /Lﬁyazzﬁpj lr}

po&’w L. 207 - 11.7.97

e
R
ﬁq/u1ﬁﬁbn _9Aﬂﬂbu7ﬂ1ﬂﬂ§7‘{h5

/L'«...Q-—

~ AefedF

QAX%J”(
1m

OeA.73/97

@ !

By order dated 4-4-97 this
Tribunal directed the Respondent Noe3
to appear before the Tribunale. On
23~5=-97 he did not comply with the
order. He shall appear on the next date,
that is on 11-7-97 before this Tribunal
and explain why he did not cdmply with
the order of this Tribunal dated
4=4-97,

Written statement has been filed
by the respondents on behalf of all the
respondents.

List on 11-7-97 for orders and
appearance of Respondent No.3.

Vice~Chairman

Respondent No.3 has not appeared
before this Tribunal in spite of the
order passed by this Tribunal on 27.6,97.
Mr S, Ali, learned Sr. C.G.S.C., prays“",*:‘
for some time, Accordingly three weeks

time allowed for appearance of respondent

NO‘S. LiSt it on 1.8.97.
Vice-CéLf;;;n

1.8.97 The respondent No.3 has
Oﬂﬁ&/ 44&(~//‘;‘2; appeared and explained his difficulty
({ouﬂqf to appear before the Tribunal on the
é% % earlier dates.
d ' List it on 4.8.97.
ST Q(\é/
Vice-Cha%rman
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0.A. No 73 of 1997

4,8.97 The case is ready for'_ hearing.

Respondent No. 4 is also personally present.

Personal attendance is despensed with.
List it for hearing on 7.11.1997.

Vice-Chairman
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7=11=97 | On the prayer of counsel for the

‘pértiés case is adjourned till £ 21-11-97,
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21,1197 ' . Mr. B.K. Sharma, learned counsel for

the applicant, submits that there has been a
development and in all probability the applicant
may withdraw the application. However, he needs
some instructions. Accordingly the case is adjourned
till 28.11.97.
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‘Notes of the Registry Date Order of the Tribunal
!
/ 20.3.98 Mr B.K. Sharma, learned counsel
, | for the applicant, submits that he has
(2~
come to know from some source that the
(\FJQ- relief had already been given to the
»Tg 'jvﬁ L k\ applicant, but it is necessary for him
3 .
‘ to ascertain and accordingly he prays
i for two weeks time. Mr S. Ali, learned
Sr. C.G.S.C. has no objection. List it
on 3.4.98. !
Vice-Chairman
nkm
| qu . r
Tz
uF v "3.4.98 Mr S. Ali, learned Sr. C.G.S.C.,
*13 S indisppsed and mention has been made,.,_
0 R  for adjournment. The learned counsel for
) A/NJ“ o U ‘ . . i _ .
}{s V&W K : the other side has no objection. List it
on 19.6.98.
e
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24.7.98 |
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Mr A.K. Choudhury, learned Addl.
on behalf of the Mr S. Ali,
Sr. C.G.S.C., prays
\adjournment on the ground of personal
 difficulty of Mr Ali.
listed on 14.8.98.

. C.G.S.C.,

learned for an

Let the case be

Vice—Chﬁg%;;;:
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14.8.98

13.11.98

8.1.99
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On the

prayer of

adjourned till 25. 9. 98
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Mr. S.Sarma, learned
the applicant submits

{

that

Accordingly the appllcatlon

S C. is also present.

the
counsel for the parties thls case is

learned

Vice-Chdirman
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Vice-Chairman

- counsel
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According to Mr B.Kashafga,learned
counsel for the applicant the matter has
been settled out of Court. However, he
has not received any formal information.
Mr S.Ali,learned Sr.C.G.S.C also has
no instruction. Accordingly the case
 is adjourned to 4.12.98.
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for

the appllcant

is

does not want to press this appllcatlon.
dismissed

as not pressed.Mr. A.Deb Roy, learnead Sr C.G.

Vice-Chaifman
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